THE .TRAVANCOR -
Fe podin G :
i{’éf’:’é‘ LA : t - [I3thfune, 1956]

An Act to confer on the. Presxdent the power of the Legxslature
. of the State of Travancore-Cochin to make laws.

CHIN STATE LEGISLATU

Act No. 29 OF 1956

" BE it enacted by Parliament in the Seventh Year of the Repubhc
of India as follows:— .

Short title, ‘1. This Act may be called the Travancore- Cochln State Leglsla-

ture (Delegatmn of Powers) Act, 1956.

Definition, 2. In ‘this Act “Proclamation” means the Proclamatlon‘lssued on
the 23rd day of March, 1956, by the Pres1dent under clause 1)y of
article-356 of the Constltutlon

" Conferment 3. (1) The power. of the Legislature of the State of Travancore-
et Cochin to make laws, which has been declared by the Proclama-
0? ttl}l; Pox:; tion to be exercisable by or under the authonty of Parhament 18
Legislature. hereby conferred on the President.

(2) In the exercise of the said power, the President may, from
time to time, whether Parliament is or is not in session, enact.as a
President’'s Act a Bill containing such. plovxs1ons as }e consxders
necessary:
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Prov1ded that before enactmg any such Act the Pres1dent shall
whenever he considers it practlcable to do so, consult a committee
constituted for the purpose cons1st1ng of fourteen members of the
- House of the People nominated by the Speaker and seven members
.. of the Counc11 of States nominated by the Chalrman '

(3) Every Act enacted by the President under ‘sub-section (2)

shall, as soon as may be after enactment, be laid before each House
of Parliament.

(4) Either House of Parliament may, by resolution passed within
~ sseven .days from the date on which the Act has been laid before it
under sub-section (3), direct any modifications to be made in. the
Act and if the modifications are agreed to by the other House of
- Parliament during the session in which the Act has been so laid
before it or the session- succeedmg, such modifications shall be given

effect to by the Pre31dent by enactlng an amendmg Act under sub-
section (2): :

Prov1ded that nothing in this sub-section shall affect the vahdlty
of the Act or of any actlon taken thereunder before.it is so amended



